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award given by the Prescribed Authority under

nt of Wages Agt, 1936, We have seen that the
has approached this Tribunal without filing
an appeal against the award before the District Judqe
which is|prescribed in|Section 17 of the Payment Qf
Wages Act, In the recent case of K. P, Gupta, Hon'ble
Supreme Court has taken a view that the jUrisdﬁction
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ousted by the Administrative Tribunals Act, 1985. In
view of this, it is clear that the applicantkﬁas filed
this O.A, before this Tribunal without first approaching
the District Judoe in his appellate jurisdiction, has
not exhausted the statutory remedy available to kiw\,
The present application therefore, is not maintainable

before us.

2. The applicatfion is accordinaly dismissed as
not maintainable. The ppplicant, i so advised, may

file appropriate appreall before the District Judoe.
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